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Notes of The 

Registry 
Order of The Tribunal 

  Heard Learned Counsel for the applicant and Learned 

Counsel for the respondents.    

 

Ld. Counsel for the Applicant submitted that grievance 

of the applicant relates to promotion  although his 

colleagues are being promoted  to the higher post. The 

committee  has been constituted by respondent no.2 on 

applicant's representative vide order of Annexure-F  but 

no action has been taken.  

 

Ld. Counsel for the respondents submitted objected on 

the ground of delay  in filing  the OA.  

 

 In view of the above submissions and taking into 

account,  the fact that the recruitment rule and promotion 

policy are being framed by the respondents as per the 

letter dated 16.06.2017 of the respondents, the OA is 

disposed at this stage  with a direction to Respondent 

No.2 to consider the case of the applicant as  per 

provision of law and dispose it  of by passing a speaking 

and reasoned order,   copy of which shall be 



communicated to the applicant within three  months from 

the date of receipt of  copy of this order.      

 

It is made clear that we have not expressed any opinion 

on the merit of this case  while passing this order.  

 

The O.A. is disposed of accordingly . No costs.   

 

Copy of this order along with paper books be sent by the 

Registry to Respondent No.2/competent authority  within 

07 days by speed post at the cost of the applicant for 

which Ld. Counsel for the applicant has agreed to deposit 

the postal requisites by 07.03.2019.    
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            MEMBER (J)             
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